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-4 Matters under
MR. DEPUTY-SPEAKER :. It is a
much broader question.

SHRI SHRI CHAND GOYAL: He
has said nothing about the Himachal Pradesh

emplo ees.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I. K. GUJRAL) : Sir, I have not seen a
a copy of the letter which Shri Madhu
Limaye has addressed to the Speaker regard-
ing Samachar Bharati.

SHRI MADHU LIMAYE: And to
you.

SHRI1 1. K. GUJRAL :
the letter,

One impression that 1 would like to
remove is that we have never said that
we were going to set up some trust or
some other authority. ~We were given
some information that some trust was
being set up.

We have taken note of the other point
that Shri Madhu Limaye has mentioned.
The difficulty is, as you know. that news
agencies and newspapers are independent
in this country.

st vy fomd . sar gl g7
w1y daT Y §, T qIHTC AT A
% @ e fafaeed # foer 2, =
# foar &

I said, copy of

SHRI 1. K GUJRAL: That is right.
Our information is that steps in the direction
in which Shri Madhu Limaye bas indicated,
are being taken. g

SOME HON. MEMBERS rg5e—

MR. DEPUTY-SPEAKER :
finished this.

operate.

I We  have
I would request you to co-
Otherwise, there is no end to it.

SHRI RAJASEKHARAN : The Deputy
Foreign Trade Minister is here. Let him
answer my query.

ot Wwg wEw: JITE  wEky,

MAY 20, 1970

Rule 377 28

AT TEEAT FT AT ¢ ) Areew 38-39
qe fafe @t o g o 3@ T §
I 9T %7 & 97 ST grir Wi feea
w2 ST Si—g@ T W19 sqaear g |

MR. DEPUTY-SPEAKER : 1 would
request you to cooperate. (Imrerruptions)
This way 1 will not be able to say anythiog.

st Moy swrE : @ AT ¥ @
A AT @ EIraraAr awi @1 @ &
wra sqaeqt Afog fr @ v fead
T=i g At @R fewt 3} oaw
SerY 1

MR. DEPUTY-SPEAKER : Kindly
cooperate with me. If we run the business

of the House in a businesslike way, we will
be able to reach that.

9% Ao ¥ gu-wet (st QA
A9 4gudl) : JqTE  AERW, FEH-
qUEIY AT & AT H qger wor 4wl gy
Y | AT e o A AN
557 gorn fs @ vt 7 ag e
fear ar & &g 1971 & et as g
argA g g st few arg ¥ gw /i
AT ag awT gar s /g 1972 & @
% qdf gnr A SEk graw ¥ gW O
fadge #7171 & fF g umew Rl &
AN TS Feeefer wAS ¥ wmr
oYX wAET gEEl 7 W 9T ST S
feaar i@ @ia 6 a1 7 g 1 gww
uF difer @ owaw #® gend fmd @
AT aeer A gufead d—evw &wr
& ot feadr oft s o @ & o e
ot | JEH gg "M € FT H o §R gw
Wt aAwT ¥ o og argw aedt § ot
T wrfge ) agt o welfad A ¥
o\ oz awwr war fr Rt o grem
99 % % oR@Es § awm o'W Ag
grft, aw % and a% qU A & I |
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<. (vowem). . e ¥ @AY STeATET 2
arar g 5 ood g gw oeft A ool
Fifew 31 Ao gw qg T Fg 999 &
fr #1 @ 7 oo T Qft g 87
72 7% ag weC qq & wE )

SHRI RAJASEKHARAN : What about
my query 7 The Deputy Minister of Foreign
Trade is here. Let him answer my question,
(Interruptions)

MR. DEPUTY-SPEAKER Order,
please. As I said in the very beginning, so
many issues have been raised relating 10 so
many Ministries, Some Ministers may be in
a position to reply and otheis may not be
in a position to reply. But all the points
that have been raised will be duly noted and
the Government should take action. [
would request Shri Bal Raj Madhok also to
cooperate with me. I called his name but
he was not present. Now, we have finished
this. If I go back, there will be no end to it,

SHR1 BAL RAJ MADHOK : If you
had goue to another item, [ would nut have

insisted. But you are still oo it..
(Interruption)

MR, DEPUTY-SPEAKER : 1 have
allowed all Members to make their

submissions. That stage is over now. Now,
we go on to the next item,

15.25 brs,

CENTRAL SALES TAX (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): I beg to move for leave to
introduce a Bill further to amend the Central
Sales Tax Act, 1956,

MR. DEPUTY-SPEAKER :
moved :

“That leave be granted to introduce

a Bill further to amead the Central

Sales Tax Act, 1956."

SHRI SHRI CHAND GOYAL
(Chandigarh) : Sir, 1 will oppose this Bill

on four constitutional and legal infirmities.

Motion
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(1) You will be pleased to kmow that
Clause 14 of the Bill says that this will
also be extended to the Districts of Kohima
and Mokokchung. [ have gone through the
provisions of the original Central Sales Tax
Act of 1956, and sub-section 2 of the Act
says that it extends to the whole of India.
I have studied the amendment uptodate In
fact there used to be onc saving clause that
it does not apply to the State of Jammu and
Kashmir, But even those words were
excluded and dcleted in the year 1958 and
since then the entire Act has been extended
to the whole of India. But this provision
that it will also be extended to the
districts of Kohima and Mokokchung
indicates as if these two districts have been
out of the purview of this Act and as if
these two new districts have been added to
the territorry of India, I think this is a
legal infirmity for which absolutely there is
no justification.

(2) In clause 3 have inserted a new
section, Section 6A which throws the burden
of proof on the dealer in the case of
transfer of goods otherwise than by way of
sale. In this respect [ wish to submit that
the Central Sales Tax or any sales tax is
leviable only on the sales, Supposing a
dealer transfers his goods from one State to
apother under a contract of agency or from
a principal to his ageat or from an agent to
his priocipal, then those transfers cannot
be subjected to the levy of sales tax. The
Central Sales Tax has adopted the definition
of sale from the Sale of Goods Act which
says that a sale is a transfer of goods.for
consideration whether in cash or for deferred
payment. My respectful submission in this
behalf will be that only sales can be sub-
jected to the levy of sales tax and no other
transfer, This new provision is throwing
the burden of proof on the dealer. Suppos-
ing goods are transferred from one State to
another, then the burden is thrown on him
to piove that these goods have been trins-
ferred not by way of sale but by another
mode of transfer. This goes coatrary to
the provisions of the Indian Evidence Act.

MR, DEPUTY-SPEAKER : Now you are
going into the merits of the Bill. You are
only to oppose the introduction of the Bill.

SHRI SHRI CHAND GOYAL: [ am
dealing oniy with the legal points. Iam
not going into the merits of the Bill.

"7 *Published in Gazette of India, Extraordinary, Part 11, Section 2, dated 20.5.70,



